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SHRI T.G. VENKATRAMAN: 1 will
consider ii.
SHRI VAYALAR RAVI: Fine.
THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now, the question
is:
"That the Bill to amend the
Seamen's Provident Fund Act, 1996,
be taken into consideration."
The motion was adopted.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We shall now take
up clausc-by-clausc consideration of the
Bill.

Clauses 2 to 7 were added to the Bill.

THE  VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We take up Clause
1. There is one amendment, amendment
No. 2, by he hon. Minister.

Clause 1—Short title and commencement
SHRI T.G. VENKATRAMAN: Sir, I
beg to move:

"That at page 1, line 4, tor the figure
"1995", the "1996" be substituted."
The question was put and the motion was

adopted.
Clause 1, as amended, was added to the
Bill.

THE  VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We now take up the
Enacting  Formula. = There is  one
amendment, amendment No. 1, by the
hon. Minister.

Enacting Formula

SHRI T.G. VENKATRAMAN: Sir, I

beg to move:
"That at page 1, line 1. for the word
"Forty-sixth", the word "Forty-seventh"
be substituted.”
The question was put and the motion was
adopted
The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.

SHRI T.G. VENKATRAMAN: Sir, I
move:

"That the Bill, as amended, be
passed."
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The question was put and the motion was
adopted.

THE  VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The hon. Minister
of Railways, Shri Ram Vilas Paswan,
wants to make a suo motu statement. He
is here. Shall we ask him to make the

statement?..He  can.  Please  distyribute
copies of the statement.
STATEMENT BY MINISTER

Blast in 1077 UP Jhelum Express at
Ambla contonment Railway Station, at
2.15 A.M. on the 2nd December, 1996
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SHRI NILOTPAL BASU (West
Bengal): Sir, we welcome statement of
the Railway Minister. One point is there.
One clarification is required.

THE  VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): No, no. Please wait.

SHRI NILOTPAL BASU: Not
regarding the statement.

THE  VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now, the procedure
is that after the Minister has made the
statement, clarifications will be asked by
Members. Eight Members have given
their names for asking clarifications. At
four o'clock we have listed a Short-
Duration discussion. With the permission
of the House, I think, Cclarifications can
be taken up on another day because we
have listed the Short-Duration Discussion
at four o'clock today. The hon. Minister
has also come.

SHRI = GURUDAS DAS  GUPTA
(West Bengal): This is an extremely
important issue. 1 quite agree that the
Short-Duration ~ Discussion  should  be
there, but this is an extremely important
issue. Half an hour can be allotted to
this, and then the Short-Duration
Discussion can start at 4.30 p.m.

THE VICE-CHAIRMAN (SHRI G.
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SWAMINATHAN): I want to take the
sense of the House because the Short-
Duration Discussion has already been
listed at four o'clock.

SHRI PRANAB MUKHERIJEE (West
Bengal): I disagree with it. The Short-
Duration Discussion should start at four
o'clock... {Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN):We will take it up
tomorrow. The statement has been made
now. We can take it up on the following
day.

SHRI NILOTPAL BASU: But there is
a question, Sir.

SHRI GURUDAS DAS GUPTA: Sir,
I am raising a different question: Such an
accident has occured, and a large number
of persons have died. It will not be
proper for us to postpone it tomorrow.
...(Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Please wait. There
are two minutes more. At four o'clock
we have listed the  Short-Duration
Discussion.

SHRI GURUDAS DAS GUPTA:
Why was he allowed to make the
statement now?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now there are only
two minutes left. At four o'clock we have
to take up the Short-Duration Discussion.

SHRI GURUDAS DAS GUPTA:
Why was he allowed to make the
statement now?... (Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN):The Minister has
made the statement.

Clarifications can be taken up after one
day.

SHRI GURUDAS DAS GUPTA:
Then, let the House decide about
it...(Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN):The House has to
decide about it.

SHRI GURUDAS DAS GUPTA: We
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would like to ask for clarifications at 6.30
p-m. today, not tomorrow.

SHRI VAYALAR RAVI: We shall
take it up after the Short-Duration
Discussion. ...(Interruptions)

SHRI GURUDAS DAS GUPTA: The
Short-Duration Discussion has to
conclude by that time. "We should ask
questions at 6.30 p.m. oirthe blast in the
train. ...(Interruptions)

THE VICE CHAIRMAN (SHRI G.
SWAMINATHAN): Yes, we wiU take it
up after the Short-Duration Discussion-.
We will try to complete if by that time.

SHRI NILOTPAL BASU: Sir, we
welcome this statement. It, is not a simple
railway accident.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I understand it.

SHRI NILOTPAL BASU: Several
questions are involved in this. In the
fitness of things, actually the Home
Minister should come.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): You please raise all
those matter when it is taken up.

SHRI ANANTRAY DEVSHANKER
DAVE: What has been decided, Sir?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The decision is that
we are taking up the Short-Duration
Discussion now. ...(Interruptions)

SHRI S.S. SURJEWALA: this is not
arailway accident. ...(Interruptions)

SHRI GURUDAS DAS GUPTA: We
would like to complete it today.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Let it be completed
today.

SHRI GURUDAS DAS GUPTA: It
cannot be left to be taken up tomorrow.

THE VICE CHAIRMAN (SHRI G.
SWAMINATHAN): Mr. Minister, you
can reply later on.

SHRI GURUDAS DAS
Please don't break the convention.

GUPTA:
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SHRI GURUDAS DAS GUPTA: Not
tomorrow. Sir, let us not break the
convention of the House. This House has
the convention of seeking -clarification on
statements. 1 agree that it could be taken
up at 6.30 p.m.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): This House has the
convention of seeking clarifications on
some other day also. It need not be on
the same day. It can be some other day
also. The Minister says it is not possible
for him to be here.

SHRI S.S. SURJEWALA (Haryana):
Sir, I agree with the hon. Member. This
is not a railway accident, but a blast done
by extremists, anti-social elements and
anti-national elements. Therefore, it is
the Home Minister who should respond
as to the reasons. If such an accident
occurs in a bus or a car or a cycle or a
motorcycle, the manufacturer or the
owner might be examined. But this is a
railway accident pure and simple. This is
an extremist act. Therefore, it is the
Home Minister who should be called,
may be today or tomorrow and that is for
the House to decide. But kindly take
note of this point and view this issue in
this light.

THE  VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): When the matter is
taken up, the House fan decide to
request the Home Minister to reply.

SHRI RAM VILAS PASWAN: Sir, I
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have a request to make. If it goes beyond
645 p.m., then my colleague, Shri Satpal
Mabharajji, will reply. I request that it
may be permitted.

THE VICE-CHAIRMAN (SHRI G
SWAMINATHAN): He can reply. He
can do that. Immediately after the short-
duration discussion is over.
...(Interruption).

SHRI VAYALAR RAVTI: The basic
point raised that the Home Minister will
reply.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Parliamentary
Affairs Minister or somebody should
reply to that. What is the feeling of the
Government about it? Are you willing? Is
the Parliamentary Affairs Minister there?

SHRI GURUDAS DAS GUPTA: Mr.
Gujral is present here. Mr. Gujral may
be requested to convey the opinion of the
House to the hon. Home Minister to
make himself present here.

THE VICE-CHAIRMAN' (SHRI G.
SWAMINATHAN): Yes. A senior
Minister is here. He will definitely take
note of the sense of the House.

SHRI S.S. SURJEWALA: The
security of the nation is involved. The
Home Minister is the appropriate person.

THE VICE-CHAIRMAN (SHRI G
SWAMINATHAN): He will understand
the sense of the House. He will definitely
communicate it.
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Have you to say
anything? Is the Parliamentary  Affairs
Minister there? Nobody is here.

SHRI RAGHAVII: Nobody is
responding.
THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): It is up to the
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Government to respond. We cannot force
them to respond. I have said that the
sense of the House is that the Home
Minister should reply. He will take it up
with the appropriate people and then
they will respond.

SHRI LK. GUJRAL: We are sending
word.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now, we will take
up the short-duration discussion.
Initiating the discussion is Prof. V.K.
Malhotra.

SHORT-DURATION DISCUSSION

Need for Review of foreign Policy
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